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REPORT FILED BY TH 7rH RESPoNDENT PRINCIPA CHIEF
CONSER ATOR OF FORE STS & HOFF A D PRINCIP L CHIEF
aatNcE RT'ATrlP .tE E'IDECTG 

'TT'
I 2. aHrEE l rrl rtr rEE IA'AI'TtEN

A.P BEFORE THIS HON'BLE NATIONAL GREEN TRIBUNAL AT

It is submitted that the Suo-moto application was registered by the

Hon'ble National Green Tribunal (Principal Bench), New Delhi, based on

the application of Dr. T Patanjali Sastry sent to Tribunal by letter

petition, which has been treated and registered as Original

Application No.59B/2022. The National Green Tribunal (principal

Bench), New Delhi in its order dated 16.0L.2023 transferred

the o'A.No.598 of 2022 to southern Bench of the Tribunal at chennai

and tagged with O.A.No.03 of ZO23 and the above matter has come up

before this Hon'ble tribunal on L3-02-2023 to direct to file report as

follows; whetller they have obtained necessary clearances if the

structures proposed fall in wetland/wildlife sanctuary/cRZ Area or

otherwise require clearance under environmental laws.

1) THE BRIEF FACTS REGARDING KOLLERU WILDLIFE SANCTUARY

ARE SUBMITTED HEREUNDER:

It is respectfully submitted that, Kolleru Lake is one of the largest fresh water

ecosystems (wetland) in India of international importance recognized under

Ramsar convention (Iran 1971) in the year 2002. out ofthe total area of the take

which is up to +10 feet MSL contour (Ac. 225250) only up to +5 feet MSL

contour (Ac.77138) have been declared as wildlife sanctuary in the year 1999.

2) DECLARATION OF KOLLERU WILDLIFE SANCTUARY:

i) It is submitted that the Government have issued a preliminary notification

declaring Kolleruas a wildlife sanctuary vide G.o.Ms.No.76, EFS&T (For.III)

Dept, dated 25-9-1995. The Government has issued final notiflcation under

section 26-A of Wildlife protection Ac., L972; vide G,O.Ms.No.120, EFS&T

(For.III) Dept., dated 4-10-1999. The Kolleru wildlife sanctuary is spread over

9 Mandals, i.e., 8 Mandals in Eluru District and 1 Mandal in West G avan

Prlncipal Chi offa&f(I
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District with an extent of 30,855.20 ha or 77,138 acres up to +5 feet

contour MSL. out of this 14861.33 Acres is privately owned patta lands.

The sanctuary area details are as follows:

SI. No. District Name of the Mandal Area in Acres
1

Eluru District

(erstwhile West

Godavari and

Eluru 23900
2 Unguturu L34
3 Pedapadu 789
4 Denduluru 586

Nldamarru 6838
6 BhlmadoluKai 20323
7 10295
B mandavalli

West Godavari district total 70224
SI. No. District Name of the Mandal Area in Acres

9

West Godavari
District (erstwhile

West Godavari
District)

Akiveedu 69L4

West Godavari District Total 69L4
Total 77138

ii) It is submitted that the lake receives inflow from Budameru, Ramileru,

Tammileru, Gunderu, Yerrakalva and is connected to the Krishna and

Godavari Irrigation systems by over 67 major and minor notified drains and 46

non notified drains. The river Upputeru serves as the single outlet from the

lake that connects it with Bay of Bengal.

iii) It is submitted that the Kolleru is a wetland with naturally fluctuating

hydrological regimes. The Wetlands (Conservation and Management) Rules,

2017 is applicable to the wetlands categorized as "Wetlands of International

importance" under Ramsar Convention.

3) Directions of the cEC of Hon'bte supreme couft of rndia:

i) It is submitted that while dealing with a petition in IA No. 1486- t4B7 in

writ Petition no: 202 of 1995, Dt. 20.3.2006, the central Empowered

committee appointed by the Hon'ble Supreme court of India (copy

enclosed), vide Para No.54 of their report; issued the following

directions:

a) Use or transpoftation of inputs for pisciculture such as chemical fertilizer,

farmyard manuFe, poultry manure,

the Kolleru Wildlife Sanduary;

DOB, oil cakes etc. shall not be in

Principal ofForests &

rtAndhra Pradesh,
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b) Ail fish tanks constructed inside the sanduary shall be demolished in a time

bound manner starting frcm the big to the smaller on*. The tanks of arca of

more than 7OO acres (cumulative) shall be demolished within a period of lS

days and the remaining tanks shall be demolished by3d May, 2(X)6;

4) Judoment of Hon'ble Suoreme Court of India and action taken bv the

Govt. of AP:

i) It is submitted that aggrieved by the order of the CEC, the Kolleru Food

Industries have filed a Writ Petition No.14B6 - 1487 in Writ petition no:202

of 1995, the Hon'ble Supreme Court of India and the Supreme Court in its

judgment Dt:10.04.2006 have upheld the directions issued by the Central

Empowered Committee. As per the direction of the Hon'ble Supreme

Court of India, under "Operation Kolleru" totally, L776 tanks (1140 in

West Godavari + 636 In Krishna district) covering an area of about

43,724 acres (28,949 acres In west Godavari + LS,77S acres in Krishna)

have been demolished in Kolleru Wildlife Sanctuary upto +5,contour.

The demolition work has been taken up and completed by

15.6.2006 as per the orders of Hon'ble Supreme Court and CEC.

The demolition was carried out by the Revenue Department

under the supervision of District Collectors.

s) POST "OPERATIO KOLLERU-2OO6''

i) It is submitted that after the completion of "Operation Kolleru', in

2006, the revenue department from both the districts consolidated the

lands falling within +5 Contours and handed over to forest

department for management. The Kolleru Wildlife Sanctuary is in

the administrative control of Wildlife Management Division, Eluru,

Unlike the regular reserve forest blocks, the boundary of the

sanctuary is described in terms of +5 feet MSL contour line in the

notification. Through G.0 no. 144 EFS&T(For.II)

deptdt.15.11,2006 Staff were recruited on contract basis under

Pdncipal Chi or of Foresfs'&

ofF rce,

hra Pradesh, Mangalagiri.
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various categories to effectively manage the sanctuary area.

Further additional man power was engaged as Base camp watchers,

Strike force watcher, Check post helpers etc., to further

strength the protection and management of the sanctuary. There

are 7 basecamps, 1 strike force and 6 check posts are currently

functioning to monitor the illegal activities in the sanctuary omits.

ii) It is submitted that there are mainly 3 categories of the lands

exist inside the sanctuary area viz., Government, D-Patta and

Zlroyati lands. Area of the Ziroyati land i.e. Ac.14861.33 is with

individual farmers. The survey did not take place to demarcate the

sanctuary boundary and as per the notification the boundary of the

sanctuary runs along the +5 feet MSL contour. During "Operation

Kolleru-2006" the aquaculture tank bunds inside the Wildlife

Sanctuary were only partially demolished and the villagers again

resorted to aquaculture activities by strengthening the partially

demolished bunds. The encroachments are seasonal in nature,

during monsoon season the area within +5 feet contour MSL is

generally flooded and once the water level recedes post monsoon,

the villagers try to repair the bunds of old tanks and start

aquaculture activities. The Ziroyati lands are yet to be acquired by

Government from the farmers by paying suitable compensation.

Though the D-patta lands were cancelled at the time of notification

but the farmers claim that still they have rights over those lands.

6) Details of orivate patta lands owned bv farmers:

i) It is submitted that traditional agriculture In the prlvately owned

lands is permitted as per G.O. Ms. No.120, EFS &T (For.III)

Dept., dt.4.10.1999(Copy enclosed). The pattalands owned by

private owners having legal rights to practice traditional agriculture

within the sanctuary area up to +5' contour Is 14,861.33 acres out

of the total sanctuary area of 77,138 acres. The details are given

of Fores6 E
orce,

Principat Chi
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No.

Name of the Mandal
No. of

villages

No of
Ryots

Extent of
area

(in Acres)
Eluru Dist.
(erstwhile West
Godavari and Krishna
Districts)

1 Eluru 7 399 823.61
2 Pedapadu 3 199 496.52
3 Denduluru 2 111 380.28
4 Bhimadolu 5 tL67 2426.87
5 Nidamarru 11 4126 6150.63
6 Unguturu 1 30 t46.46
7 Kaikaluru 10 t25 57L.45
8 Mandavalli 5 7L 390.41

Total 44 622a 11386.23
West Godavari District
(erstwhile West
Godavari District)

9 Akiveedu 10 1981
Total 10 1981 347s.LO

Grand total 54 8209 14861.33

ii) It is submitted that as per G.O.Ms.No.L20, dated.4.10.1999, and the

judgment of Hon'ble High Couft, dated.30-7-2001 and also as per the

Hon'ble Supreme Court of India's orders in April, 2006 the owners of the

agriculture lands can practice traditional agriculture without using

pesticides and chemicals. But the farmers are agitating to permit them to

use chemical fertilizers to get more yields, which is illegal. Otherwise,

they are requesting to pay adequate compensation to their own lands.

iii) It is submitted that the Dist. Collector, of erstwhile West Godavari

indicated an amount of Rupees Six Hundred Twenty-Five Crores Forty-

Eight Lakhs (Rs.625.48 lakh) and the Dist. Collector, erstwhile Krishna

has indicated an amount of Rupees Thirty crores (Rs.30.00 Crores)

to acquire an extent of L3,899.47 acres and 961.86 acres respectively.

iv) It is submitted that accordingly, the Govt. have proposed to pay the

total compensation of rupees Six hundred fifty-five crores forty-eight

lakh (Rs.655.48 lakh) for paying compensation to the agriculture land

owners to an extent of 14,861.33 acres from accumulated Compensatory

Afforestation Management & Planning Agency (cAMPA) and requested

PrincipatChief

0{
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Hon'ble Minister for Environment, Forests & Climate Change to consider

this proposal, But the Union minister, MoEF& CC, GoI in National Board

for wildlife Meeting held by him on 22-Lz-2009 has decided and informed

that CAMPA funds cannot be used for acquisition of private lands and

the question of payment of compensation to the furmers from CAMpA

funds cannot be considered.

7) MANAGEMENT OF SANCTUARY AREA:

It is submitted that the sanctuary area is generally managed based on the

prescriptions provided in the approved management plan. Forest department is

implementing various activities through state and central schemes. The important

activities being taken by Forest Department in the sanctuary area are Habitat

Protection, Habitat Improvement, Research & Mon'rtoring, Ecotourism and Awareness

creation.

8) ENCROACHMENT STATUS WTTHIN THE KOLLERU SANCTUARY

(UPTO +5 CONTOURL

i) It is submitted that there is a lot of pressure from local villagers

to ca rry out aquacurture activities and nr.tmber of comprex issues are

involved from paying compensation to downsizing the sanctuary boundary,

ii) It is submitted that the Forest depaftment is taking concerted efforts in

protecting the sanctuary area despite all hurdles. so far 633 cases have

been registered related to encroachment mainly for aquaculture in all the

categories of the land since 2006-07 and the cases are under trial in

various courts. The details ofcases booked from 2006-07 to 2022-23 (upto

31-03-2023) are given below.

ABSTRACT OF ENCROACHMENT CASES BOOKED FROM
200 7 TO 2022-23 (uo to 31-03-2023) IN KOLLERU WLS

Principal Ch

He

For6sk &ief
Forest

Extent of EncroachmentYear of No.

Cases Govt. Ziroyati Tota!

3 0 3.03 3.03
2007-08 1 0 0

2008-09 11 170.00 258.7L 428.7L
2009-10 23 307.95 47L.31 779.26
2010- 11 36 321.61 355.24 676.85
20tt-12 11 t8z.2t 40.88 223.09

Andhra Pradesh, Mangalar

Encroachment

2006-07

0
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2012-L3 1B 237.83 L22.45 360.28

20t3-t4 5 28.62 22.s3 51.15

20t4-L5 19 586.80 193.88 780.68

2015-16 33 36L.37 33.48 394.85

20L6-t7 74 737.83 L72.5L 910.34

20L7-t8 95 2329.59 244.69 2574.28

2018-19 55 2428.97 25.7t 2454.68

20L9-20 46 t665.47 95.27 L760.74

2020-2L 65 1305.45 1009.33 23L4.78

202t-22 80 t629.27 842.24 247t.5t
2022-23 58 t439.25 L47.7 1586.95

TOTAL:: 633 L3732.22 4038.96 1777L.L8

However, in some areas cases were registered multiple times since aquaculture

activities were attempted in the same location every year as the offenders continue

to encroach the same area repeatedly.

9) DEMARCATION OF PHYSICAL BOUNDARIES:

It is submitted that the Government vide G.O.Rt.No.101 EFS&T(Sec-II)

Dept. dt.25.LL.202L have decided to demarcate the physical boundaries of Kolleru

lake on the ground with pillars by using the latest technologies in surveying of land by

meeting the expenditure from CAMPA funds and constituted a State Level Steering

Committee and District Level Implementation Committee.

10) CONSTRUCTTON OF REGULATORS ON UPPUTERU:

i) It is submitted that the Government in G.O.Ms.No.63 Water Resource

(Projects-Il) Department, dt.02. t2.2020 has proposed total six projects

out of which four projects are proposed on outtets of Kolleru Lake

i.e., (i) Cross Regulator cum Bridge cum lock on Upputeru river at km

46.40 (ii) Cross Regulator cum Bridge cum Lock on Upputeru river at

km 47.80 (iii) Construction of Regulator at km 1.40 i.e., Padathadika in

straight cut portion (iv) Construction of out fall sluice cum DLB on

Pedlanka major.

ii) It is submitted that the other two projects are proposed on Krishna

River i.e., (i) Construction of New Barrage at 12 km downstream of

Prakasam Barrage (ii) Construction of New Barrage a

Principal

downstream of Prakasam Barrage.

Andhra

EJ F$,tfi: &
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11) It is submitted that as ascertained from the Superintending engin{

Irrigation Circle, Eluru and Vijayawada vide Lr.No.SElrc/elr/DBlAT0.LlF-

Kolleru/600 SE dt.04.03.2023, Lr.No.SE/l CIELr(DB/ AT0. 1/F-Kolleru/691 SE

dt.24.03.2023and Lr.No.SE/IC&JA/DBIATO/225m, Dt.24.O3.2o23 (Copy

enclosed) and GPS coordinates furnished by them, it is observed that out of

the proposed six regulators one regulator (i.e., Construction of Regulator at km

1.40 Padathadika in straight cut portion) falls in the default Eco-Sensitive Zone

of the Kolleru Wildlife Sanctuary and others are outside the Kolleru Wildlife

Sanctuary and its default Eco-Sensitive Zone, So far no work has been

grounded in the field for the six regulators as informed by Superintendent

Engineer, Irrigation Circle, Eluru and Vijayawada. Further,

v id e Rc.No.245l2O22/WLO. dt.28.O2.2O23 (Copy enclosed) Divisional Forest

Officer, Wildlife Management Division, Eluru has requested Superintending

Engineer, Irrigation Circle, Eluru to verify the exact location of the regulators

and take necessary action under extant rules in order to avoid legal

complications.

This report is submitted in pursuance to the orders of the Hon'ble National

Green Tribunal in O.A.No. 3 12023, dt.18.07.2023 for kind perusal of the

Hon'ble National Green Tribunal.

Dated at on this the 1* day August, 2023

PrinciPal C
of Forests &

H Fore
lagiri.

Andhn Pradesh'

8



ff

I

i{.egir;rertd :r{. iiSBt9'

fdg sa
THE

I so. +oll

In exerc,lse of tbe posers

Act, L972. (Central Act No.

declares, the axeas speclfled
53

i;
kept ln the offlce of the Fr1. Chtef

Hyturabad tr: be e I,ltI,lillfe
ln the srea, which shaLl be

of thls ristlftcatloa ln the Aadhre Pradesh

G,, 548.

fltivrRott{ExT, soRESTs, SCIENCS A}ID TECHNOTSCy OEPARTIjB}IT

DECLARATTON Or. ABEAS FOR,,KoLLERU llrLDLIrE SANCTUARY

[C.O.gs.l{o. 120, Environnent, foresE, Sci-etcq and. }echnology- (for.*III,, 4ih October, 1999.J

trrtrt

t1l

a

[Frir:t : 0-/rt] Pllse.

(..
tr.lJr,

PffiADSSH

BY

qf,

NOTTT*ISA?IONS BY

?
2, fhte Ioilfl.catlou shall cme.lnto foree \rlth ef,fect*frqu the date of. ,

9



o)o-"

t

{ l} Namc of thc Distncts

{?} Nanrc of ths Moodafu

v) Akrveedu

vi) Nidamarru

vii) Blrinradole

tl) Niurlc oltlrc Forest Divisiont

r;1) Nanrc of the Forcst Rangrs

t:) N;rnre ol'rhe Wrldtife Division

{()) fl;tn}!, of tlie Sanctuary

(?i ,\rca of tlru Snuctucry

kr'1:l trr tlrr: O',:

.l*t;rils cri arqn

l" Eluru" I Krislrrrn

Sq'Krnr or 3tl.8JJ 20 Ha.

Princip*l Cl**l flon..urr,:rtor af fotesls. Atdhr:t

'
.l

,'

2 .- ANDHRA PR,ADESH GAzETTE E.;ITNAORDINfuD.Y .-. IFATI I

$H&Se!*EUr&s

West Godavari and Krrrllna

SL...K risl$+. SjStr ir!
i) Kaikaluru

i$ Mcndavalli

Snn i,larrdrl flisirict ,{rea :n Ha
I EIuru 9550 $0
2 I n&uturu -do- 53.?t
l eda::adu .do'- 315.72
4 )end,.rlurrr -do- 111 2l
5 A :ir'e,:du "'rlo-- ??6i 6l
6 lrdlmerru -"rk,'- 2?35 l0
,| riruadirlo --do',- t I:e,00
$ i l,aikrlrrru Krishna itlltBl
9 lrrrdrvlili 29dl.8l

3S855.I0

10



u

ocEober 5._ 19991 AUBHRA PRAI}ESiI'GAZETTE EXTSAOBDINARY ,3

r) [,ASL*A' Ig 'B: Thc Sanctu*y sBrE rr $rtion 'A' which ir * r''yunaion of R..S.NQ*.1050. ,10$t

anC 1069 of Yadilegudm villagr iUo. Kr.ilsmrn Rnrcnuc villagc of Uaguturu Mkdal (W$t

Godavari Dirtricr) u drom on th lrtm rt +l' Cmlun Thcn thc lip travcrrcs gqyally in

Southcmty dirgsrion atmg +5' Cmomrlll it rcreluu;S{int 'E', l point oB cornrnon viltfrss barnda{f

in R S.Nos. 2U7 sf Merdrwlli ud ISrl of A.kiwc&r village 5@mts north oFlkikalunr- Bhim*rararq

Rail*ey linc as shor*n irr thc mrg"'Yfillo iho lfu rs?ryrx rlorg StB *f,' qohtour of tls hkr it
touc.hcs thc villagec Voddcgudcm lUo. Kaikaranr, tolatapalti, tshcpaliy, D. GopaveranL

Pedarrindrakcl$u, I-lid*memr, YcdErtap$snt nmmanog$d€m, Adrvikotsnu, 'fhnamilii,

Brvayyopelern, Krowidi (Nidqrsffu tfifir&l), }t&$p*$ar"rr\ Chl$rtepavararn. Gurnmlluru,

Koltapamr, Siddapuram (Ativedu h{rndal): Kcffia& tl{*sluru t\{ur$t} Sl*rlrnaprrrnr, Ati""r*n
and Madivada {Akivdu UUIU. Tth lim artr ecrors Tokelrpalli drqil!- Siddapursnr.Ond urd

Chinakpavuam dmirr" .

t) SOL.iTH 'B'-TO 'C': Tlmce tlrc lina from point 'B' Elrerscc Acnontly in tffesterly diroaion rtong

rhc $crrthcrn bflndary of thc hkc alcng +5, Ciurtonr.sl point 'C' rrhich ig soulh wsera cmsr of
R.S.Ho.24t and Sotrtb E*rl ccra* cf Bs.lrloe.t52 of Ingrtipalslil*e viltage of Mandav*lti Mrndal ln

Knshna Distrist locstd {. Sor& r#cst uncr 6f thc takr, ar So*n in thc map. Thc linc ruur prrallcl

to thc road

Ma"rdal),

Dallarnprdu, Ortotaprdq nmrrl&lnt* Qrintapdrl, Pul*Funu, Fillipadu, Nutciimil(
Talkcllapadu, Ingilip*rle*r $&ndndli [fun&l). Thir tinc outs emrs Uppurcru rirrr, Fola6ju
drain, Eluru-Kaikaluru rqrd end l{enu Chur.l.

3) lt'E$T 'C' T0 'D':Jlcrcc &o linc tom point 'C' tnvcr$q gmrrallf.in'Nortlr, Norrhrly &d Scndtt
rffr**rly ttircetioffi rtolrg +5' ComAr gf flq k*C urd rcerJrcs tlre point .D', trijunction of R.S.Nof .

391, 392 ard 402 of Sagawtu yillrgc of rcdrprdu Mgndal in wc$ Godavari Di$icr wtrtrr
Ramrlcru Rivcr crosrco *5:' csrto{r of lhr laks which ir &c Sastsra lirnit of Satyavolu villrp. ly}ilc
tlre linr trav$cl frorn poinl 'C' lo 'B',.il torrd,q thc villagx of lngitipolalanka, Nudiganrhnta.
Pcnwnrl*turk4 Murugunuru, Pcrrum}etanlr, NandigilrBtilka (M&davslli Msndal),. Koniki,

$aty'avdu (F*daprdu M&dsl) ?ldr trim srcms Cudivrdr channsl, Chindrgif,h draiq N.S. dmin of
Nelllmali, Donprdu clunnel, Burhmcnr rivcr right and lc.t brsnchcs.

,t) I'IS&IS-Di:IgiA: Thar lheboru{uylinc runc gcnmlly in Norlh"astrrly drrcction upto Sriparru

vrltagc thcncr i* Soulkr{rty airn*tiq}$rttl1gh Manun Vil[ryc limits till it crosscs Eluru'rt K"iQlfr.Sr

rmrl llttnce it rrawls in Nortlrcmly direction upto r point wlrcr.r it crorscs.Tharnmrlcru scstctTl

hr,, r;.;li Thcncc it nim in North.castuly dircction titl ir ouches Gundugolanu-Agadatatanka rad srrd

tltqn il runt gcncrally in Southcmly diroction upl,o Kcnrttilankr villaga. ltsrcc it nrng in Northcmly

a

s3

Ahpadu*.hllcundf Fmhikelqmarru (lntrurion ar English Z

PaIcrrr&, Bhuj$r&pfarmr Coiliprdn, Atapla, fraikaluru (Kaikaluru L{nndal),
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l) Nidamarru

-1) Pcdarindr*'oianu

9) Krovvirli

*hjvsrdu-$c&ddti

l) Akiv*e'iu

I) SiddaY'rnir:

{i} Pcdirkr.Palr,rrnl

,i Kalah,li'r d) Guditakaianka

7) irinikctlalantra 8) ChatiPanu

3) Vcnkil*rPuram -llTCIkal*Palli

1) BavaiP,lun ' . S) ginePrlli

I I ) 
'llirrrrttlraogrrdcrtr

2) Mlnuru

5) Kol'rhirailarrha

lO) SriPanu 1

2) Adi'rikolrnu

9) Chanrnilli

lC) D SoPar:mm

:] l.,,liidivaCa

6) I.inlirm

l0't i;l,rlill:nt ,*

'{} Drinrca,r;nrii'Pa

S) {hirrd<rPa';rnnt

. .N,^..

I
,

!"
t
!
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X s. dir:r.sr,i:ln$lsi:

I [:;lianuru

Bilasrdxlf;.ldd.
1 \lr'ppanu

Flritnd$lc-ll*rd*l,

li Blii':rad<,ie

5.t {-hcr"runatpadu

l.!rgrf,t'-rLl*1en{ol :

l) Kai'iararr-r

2) Kor"ruli

?1 Satynvll*

Sl.A,mbsrp*e

6).{gadalahnk

$sls*

Rc.No.D6/l l7l7E6,

I. itght to do frshing

junage to seed but s$sratrly by the

?. No

l. of ro{ilication, fishing in

tr::ehlionll nlcihods tlre

mquires such priv*te lands.

..1, ldglrt to do tradilional

5, Righr to uc*

6. Rightof way rvith providing

suflcicnt nurnber of vcnr! for tlrs

Sanctuary Uls. lE ofWildlife (Protestiorr) Act,

tProtcction) Ast, l9?2.

9 'Cl*tricity ccnnection shali bc givcn for dornestit ust only and fiot fcr Aquaculhlrc or any activity

conncctcd thrrrrvith.

I r.l. 
-i'he 'D' fcrnl patlas granted or lcase of land r{lorcrl in thr in favour of any lusiguee cr lessoe

Socir:ty.

'-*r**
n( th- -'-- :ttly bc $qtieiies

Snrngavarappldu;

Coopcrativc Socirty-, claimanl:

{::r1i(led to ir!, ..ompcns$ioil under Wildli{b il'rr{aiiln) }.;1. t9?2 u
i.rrcils h), 1!rt: {jrr,crnnrcnt }* frcc of hnd lrhrc.

doe.r nbt causi

1 fught ro mainuin cxistirig n*atcr courses and &ains necsssar)'to avcrt hubrusrsion of agncultural

lands surrounding Kollcri L!rk'c.

I Other righ* alrd condition$ {s specilied U/s. 2? to 34 and other prodsions 0f rlrc }yildlifd

la,

lkr
r*p

,br

t{e

3) Sorapadu

3i Kctiti t''

3) Pulla 4) Mallawnm '

'l-l:e rristtnca, nature rird uxtrnt uf righB as dcrcrnind by *rt District eoil*ctor, ltrichna vide.,

P:ouc':,iings No E6lll3til97, Dated: 0l-09-l9rS and bythr Drstrict Collector. WSt Gcdarari; Eluru in

Aquaarlturc or foi any o&cr purposes.
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I l, D.Farnr patras to thc cxtent of Ac.288?.00crs issucd to $c individuds as pcr i;.o.tvls. No' { l8

Rcvcnuc (Q) Dept., Daled:24-01-1976 in \Ycst Godavari Districr whcrcin thcy ntrc p$rnittcd to

corstruct {'ish tanks cn the said lands arc liablc to bc canccllcd and thesc tands rvill be rcsumed

undcr the provisions of Wikllift (Protection; Acr" t9?2' "llcsc B'F$otl Flttd holdss ffe not

cntit]erJ for any comptnsation cxcsPt cxgratia as proridcd by thc Govemmcnt'

12, Ths unual Licences lvhich'arE being issucd by the Fisherics Dcpartnlent for filhcry pu$ass

indicating thc areas ailotted are to bc discontinued'

13. Encroachmcrlls ln con,Jitiorral patta landr of Siddaptrarn villagc of Akirlcedu Mnndrl rru lo hc

14
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CASE NO,:
Writ Petition (civil) 202 of 1995

trETTTIONffR:
?. li. Godavarman ?hirumalpad

ItE.SPONDENT:
Lrnion of India & Ors

DATE OF JUDGMENT: L0/o4/2006

BENCH:
ARIITIT PASAYAT & S.H KAP.ADIA

NA:TURE OT KOLI,ERU LAKE
Kolleru Lake is one of Ehe largest shallow freshwater lake in Asia LocateC bet.ween the delta ofr.rishna and Godavari rivers in t.he State of And.hraPradesh. iL serves as a natural fl-ood balancingreservoir for the cwo rive::s. It receives watei from E7i..flowing drains and cha*ners. rt eustain" ir.rr-""J

.,I{.]I]GMENT:

JUDGMENT

I.A. N<rs .1486-A7 in Writ. petition .(C) No.202 of 1995t/lirh
(LA. No.1492 in WP(C) No.2OZ/95, I.A. No.1508 in rilp(C)No.202/95, l,ip (c) No. 9512005, wp (c) No.111/2005, r .A.
Nc.1"497-1-498 in l,p(C) No.ZO2/95, I.A. Nc.1509_1511 inI.l}p{c) No.202/9s, I.A. No.15t4 in !{p (c) Llo ,2a2/95, I.A.r$o.1515 in I{p (c) No.202l95, r.A. No.t523 in,Ip(ci
No.202l95, I .A. No.1524 in Wp (C) No .202/95, tr.A.No.i.525 i.n wp(c) Na.2o2/s5, r.A. No.1s3t in vp(c)

KAPADIAI J.
Devel,opment needs of the presenE, wiEhout

cornpromising the abiitt.1. of the future generation6 go
meet- ttreir own needs is calted ,sustainable
deve).cpment,, a concept based on.the principle ofint.er-generat.iolra1 equity

In r.his batch of cases the.common i.ssue thdiari.ses for consideration j.s the validity of the l
recom$endations rnade by Central Empowerld_
Cornmit.Lee (for short, ,CEC, ) in its Report dat.ed 20t,hMarch 2006 which concerns implementatiln of the "

notificat.ion i.ssued by State of Andhra pradesh daE.ed04.10.1999 under section 26A of the WiId Life ,r'(Prr>tection) ect, t972 whose validity has been upheldi:y L.he decision of rhe Andhra pradesh High Caurt' :'clated 30th Juiy, ?OOt in lhe case of Dr. -f . i,atanja)"i
SasLry, President, Environment. Cent,re vs.
Chairman, AnChra pradesh pollution Control
Bcard anci ors. reporLed in 200L (5) ALT 31S. By t.he
impugned recommendar-ions CEC has issued

I

i
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fauna and pecpie living around it. The area of theIake at various contour l"evele is as under:

Contour level at.
Mean Sea Level
(MSr,)
Area
At + 10 MSL
901 sq. km. (2.25 lakh acres)
At +. ? feet MSIJ
575 sq. km. (1.69 lakh acres)

'At + 5 feet MSL
308 eq. km. (0.?? lakh acres)

plus 3 contour level the Lake over
nriLes. Ai pius '/ contcur the of the ts
30 tmc. At plus, 10 our the ity of

Page 2 of8

cont.,
area

1$
54 t-rnr, cover'ing nn of
level inflow into the l"ake the
cusecs. 4 river:s, 18 drains and 22 i
erlpLy oui lnLo the lake and the drairr
only outlet to Lhe sea-
iake area out of which ae
beit villages. In the beLt
cont.our, cultivation is being
lande as well as in the
c,f cist. The lake suppr:rts bio
biomass of fish plankton whrch
of food for birds.

mi1es.
of

lages in
and ?6

Koll*r'u Lake exEends over 901 sq. kms.
10 contour. l{ourever, only 308 sg, kms. out of
sq. kms. have been declared as wild life
This has been done in order to strike a ba
Lret.ween the rights of t,he people l"iving in
the lake ol1 orle irand and l:o probect
the other hand

Government. of Indla is the
Convent.ion of Ramsar (Iran) where i
Kolleru is a wet land ecosystem of
importance. In the said convention
encroachmenEs in lhe lake would not be tolerat,ed,
The said convenri.on is also known as Wet Land
Conventi.on.

REASONS FOR IS.SUANCE OF T'iE NOTITICATION
nATED 4.10.1.999

at

The above notifir:at-ion came Ec, be i_ssued under
f ollowing cj.rcumsf-ancr:s. Submersion of delLa facil.ityj.n the uFstream at'ea orl account. of blockage of free
fiow of waLer irrto the lake caused by encroachers.

it is forind between L,he alluvial planes of river
Godavari enel river Krishlra due t.o natural geological
formation covering 2 mandaLs in West Godaviridistricr anC ? rnandals in Krishna disLrict..
Eccl.ogically it is a we[ land ecosysLem. In it.s mean
season, the .j-ake has mean water 1evel of 3 feeE abovethe mean sea leve1, popularly known as plus 3
contour, The vrater surface area in Lhe contours of
uhe lake vary, <lependir:g upon Lhe seasonal flow of

,'

16



lrq t
iu !

I

http: ,//irlrDrs . Nrc. IN SUFREI{E EOUNT OF I!{DIA
Further, thcusands of larrC stood convert.ed into fieh
[anks resulting in the blockage of the drain $yst.em of
Krishna and west Gorlavari districts which chooses
t'.he said iake as a natura: rouLe Lo sea. i,akes were
fo::meql by the encroacher-s over areas ranging from
l0 t-o 400 a{res by ::aising bunds upro Lhe heighf of
;0 Lo 25 feer above i-he ground levels anC thereby
dimj.nishing the retention capacity of the 1ake.
Consequently, it has resulted in submergence of
upstream mandals causing huge crop losses.

The notification above-mentioned seeks co
preserve the Lake borh for the benefit. of che migrat.ory
birds and t.r: avoid flor:ds. The total lake area in
f:ertns of hecta::es i.s one Lac hectares out of which an
area admeasuring 30,855.2C hectares is const.ituLed
as wild iife sancbuary.

ARGUMENTS

?he basic argument advanced on behal.f of the
objectors is tha[ acguisiLion is the basis for issuance
of noi:ificatiorilofficiar <iecraration under section 2EA

thac a).rhough
terms and

L demolibioni;f bunds can cnly take place after acqui by the
governmenc of prival.e lands. In t,his ion, J.t is
urged that apart. frr:m government L the

pursuant to resclutions passed by Houses of
Legislatures of alL stat.es including Andhra pradesli.
The Act came into force in the St,aE,e wifh effect from
1 .3. L9?3. Ii. uiay be useful to note the Statement of
Object.s and Reasor:s of rhe said Act:
"The rapid decline of Irudia,s wild animals
ar:C birds, cne <lf the richest and mosr
varied in the wo::1.r1 , has been a cause of
gr'ave concerrl . Sonre wild animals and
hi.r:ds have already become extinct. in t.his
country and oiher:s are in the danger of
being so. Areas rohich were once teemingwirh wild life irave become devoid of ii and
erven in Sanctuaries and Natiolta1 parks t.heprotecticn afforded to wild iife needs to be
improved. The Wild Birds and Animals

Plge 3..of. I

i of the said :i.9?2 Acr. J.t is eubmiteed"
final notification has beep upheld, the
conditions of the notification indicate

senctuary ai:ic ccvers privace lands; that, the ownersGf f.hese pr:iv,':* l.ar:ds are enliutred to consEruct. bundsin their cvrr: lands t:.Ii the government. acquires suchlanos. It )^s sul:miited thaf. from 19?6 upto Ath
Octcber, 199l9 per-missions f.o construct bunCs.have
been given; r.iinrf. hr.rge investments have been made inthe business cI pisciculture and that thousands of
employees are vrorkitrg t.o earn their livelihood from
these acriviries. rt is submit,red that Lhe notification
ccvers an enLire package and acquisition is a part of
EhaL package. Consequently, the government shouldfiret, acguir:e rhe righLs of the object.ors before.
ordering ciemolition cf the fish tanks,/bunds.

F] NDINGS
Ln order to ans$er the above argumenE.s we may
briefly state the rel_evarih provisions of wild f,ife(ProLeclioni Act, 19?2 which has been enacted to "
provi.de for ihe protection of wild animals. birds,plants and for matters connected therewiuh. thisl.Act
is.enacted by parliament j"n exercise of its powers
under Articles ?49 and 25C of the Const.itut j.Lrr,

lv
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Pror-ect-ion Act, 1972 {Act 8 cf t 912) , has
becorne conrpieteiy oulr*oded. The existing
Si,ate laws are not. only out-daE.ed but
pro.ride punishments which are not
commensuraLe vrith the offence and the
financial" benefits which aecrue from
poachlng and irade in wild life produce.
Further, euch laws mainJ.y relate to control
of hunting and do no[ emphasize t,he other
facL.ors whlch are also prime reaBons for the
decLine of India,s wild life, namely,
t.axidermy and Erade in wild life and
producEs derived therefrom.,'

The gJovernment under secEion 18 issued
preliminary notificaEion on 25th Sept,ember, 1995
declaring the areas specified in the schedule aE 'wild
lite sanctuary' and by reason thereof the coLlecEor of

Page 4 of, 8

Section 2(26) defines t'sanctrlaryo t,o mean an
area declared, whether under section 26A or under
sect.ion 36, or deemed under suh:,sect,ion (3) of
secticn 65, as a wild life sanclilary. Secuion 2(3?)
defines ,,wilci 1ife" Eo include. any animal, buEterfliee,
fish and aguat.ic or land vegeEatiaB which forms parE
of any habit,at " Chapt.er IV deals with sanctuaries
and national. parks. seedion.At deal_s r{ith
'declaration of sancEuary, by a preliminary
not.ificat,ion with defini,te boundarles where the
government inLends to conEtitute any ared'as a
sanctuary, provided it is Eatisfied thaE'BUOh area is of

, adequate ecologi.cal significance for pr-otecttng or
developing wild life or irs environitrenE. Undei seceion
19 the collector is required r*o inquire inE.o 4nd,
Cetermine the existence, nat.ure, and exten! o.f't,he,"
rights of any person in or ovef the land coinprisgd\
within the sancLuary. SecLion 21 deals with../ '.1,
proclamat,ion by the collecror and under eection 22 ',
the collector has to make inguiry afEer service of the
prescribednoLicesuponthec].aimanEs.Sectione24
and25dea1withacquisition.'Unde,fsection26Athe:
SLate government sha1l make declaiation of an or€? ;

as a sanctuary. After such declaration, any
alterat.ion of the bcundaries of saqctuary can be"'
made od.y by a resolution passed by the S-!.at_e
legislature. Sect,ion 29 specifically prohibite parrying
out of commercial accivit,y as well ae diversion,
stopping or enhancement of the flow of wat,er into or....'
outside t,he aancbuary. Sect.ion 29 reads as foLlows:
't29. DestrucLion, etc., in a sanctuary
prohibi.ted without a permiL. \OZe No pereo*,.
sha11 desEroy, expl"oit or remove any wild lilq
from a aanctuary or desEroy or damage t,he :

habitat of any vrild animal or deprive any
r.rild animaL of its habit,at. wiLhin euch

with a permit granted by Chief t{ild t,ife
Warden and no such permit shall be
granted unless the State Government, being
salisiied Llrat such destruction,
exploitation, or r:emoval of wild l^ife from t.he
sanctuary is necessary for the improvement,

:and bet.ter management. of wild Iife therein,
authorises t.he issue of eueh permit\O0s.."

i
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fishing r-n tradiLional methods shal1 be
permitted, without causing environmental
hazard, till t.he Government acguires such
private lands.
(4) Right to do traditional Agriculture
without using pesticides and chemicals.
(5) Right to use the ordinary boats, wichout
motor for the movement of the people
(6) Right cf way with exlsting Roads
ccnnect.ing rnain habitatlons and their
maintenances by provi.ding suf f icient
nurnber of vent-s for t-he roads existing at
the time of Norification of Kolleru Wild Life
Sanctuary L1//s. 1B of lfild Lif e (Protection)
Act., 19?2 wit-hout permitting new roads
and cul,verts.
(7) Right t-o maintain existing water coursea
and drai+s necessary to avert submersion
of agriculrural lands surrounding Kolleru
1ake.
(8) Other right.s and conditions as
Uls. 27 rc 34 and other provisions
Wild Lif e (Pror.ection) Arjt, 7972.

n

West Godavari. and the collecr.or of Krishna dietricta
Look steps in J.mplementation t.hereof Eo hear and
decide claims and to demarcate the boundary of Lhe
lake and the sanctuary. The prelintinary noEification
issued u:-:der: sect.ion 1ts and the consequential action
taken by the CistricL coliectors came up for
consideration before a learned single judge of the
Andhra Pradesh High Court in the case of
Kunapuraju Rangaraju vs. Government of Andhra
Pradesh and ol-hers repcrted in 1998 (3) ALT 215.
By order dared 5.3.1998, the learned single judge
held thar nc inlerfererrce with the rights of Lhe
pet.it.ione::s cculd take place l*rithout a notif icat.ion
ur:der secticn 26A. Accordingly, <iirect.ions were
qiven to the SLal-e governnienL Eo lake sieps for
issuance of such noli.ficaLion.. PursuanE. to the said
direct.ions, proclamation under section 2l af the said
Act was issued by the 'respecE.ive'.dislrict collect,ors of
t:he above-mentioned t.wo dist.ricts calling for
objeciions. After conducLing an inetruiry under section
22 and after consldering all t.he object.ions, final
notification as required under'section 26A of the Act
was issued o:r 4.lC.1999 which was published in
government. gazetLe on 5.10.1999 deLernrlning the
ri.gnr-s of t-he pa"..!:i.6is in:erms of section 24 in the
f ollowing terr.s:
"The exisLence, nature and extenL of rights
as determineC by D:-strict Collector, Krishna
vide proceedings No. E5/1236/97., Datedl

: 01-09-1998 and by rhe District Collector,
West. Godavari., Eluru in Rc .Na. D6/ttiL1/
9rr, DaCed:08-08-l-999 are as follows:
(1) Righl to do fishing with traditipnal
nethods using Navi:s, nets of size {which
cloes not cauisr: <famage Lo seed but catches
only fish of harvestable size) which will be
specified separately by the Chief Wild Life
Warden of Andhra Pradesh
(2) No person shall form any tank for
Aquaculture or for any other purposes.

1]

\q
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domestic use only and not for Aguaqult,ure
or any act.ivir.y connected therewith.
(10) The ,D, form patt-as granted or lease ofland allowed j.n t-he area in favour of any
assignee or lessee as ehe case may be
i-ncluding three societies viz., Gangaraju
Fj.shermen Co-operative Societ,y,
Srungavarappadu ; Sringavarappadu
Fishermen Cooperative Societ.y; Sanjaya
Gandhi F'ishermen Co-operative Society,
Srungavarappadu of Krishna DistricC will
be cancelled. The claimants are not, entitled
Eo any compensation under WiId Life(ProtecLion) AcL , 1972. as they were assigned
the lands by the Government oi f."u of landvalue.
(11) D-Farm pattas ro the extenl of Ac.
1812-.OQ-_".fs 

j.ssued r.o che individuals as per
c.o.Ms.No. r.1B Revenue (e) Deilt.,.Daled:
24-0]--L9'?6 in West. Godavari nistt'ict.
wherein they were permitt.ed to conaEructfish ranks on the said landS are liable t,o be
cancelled and these lands will be resuneO.
under Ehe provisions of Wild Life(Protection) Act , .L97i. These D-Farm paE,ta

compeneaEion excepts ex grat,ia ae pn6vided ,,\

by the Government.
(12) The annual Licences which are being
issued by the Fisheries Depart,ment for ,
Fishery purpose indicating che areasallotted are to be discontinued.
(13) Encroachment.s in conditional patEa
lands of Siddapuram village 6f a*iieeAu
Mandal are to be evicted ) '
(1a) The village site poramboke.of
Siddapuram village of akiveedu Mimdal
measuring Ac. 16.6? crs is hereby exeluded
from the jurisdicrion of rhe Sanctuagy.
(15) Any ot.her encroactrments act,iviEila.,
yligh are nor permitted specifically areliab1e Eo be removed/siopped fcrghwith.,,

From lhe above, it is clear EhaE t r of thelocal fi shermen to do fi shing by traditiona 1Snot taken away, but agua culture i.n the formtank is prohibited. Further wherever pisciexisted in privaee land, as
raditional rnet.hod is

on lhe daEe of t,he
rednotification, fishing in c permit

wiLhouE causing envi ronment.aL hazard, till the

ture
governmenE acquires such private lands under t,hesaid i9?e Act. The right. t.o do tradiEional agricul
without. using pesticides and chemicals is also
perm5.Lted under the notification. LaEt,I y the
encroachment acttvities are directed to be stoppedforEhwith. The final notificat.ion therefore, seeks toregulate , in public interest and in the interest ofecology, acbivities, such as aquacul"Lure, piscicuLture,
prawn culture and shrimp cu1t,ure, basically topreserve the identity of Lhe lake which ot.herwise isIikely E.c become extincE wj. thin 1"2 year6

:

i
i

l

We, therefore, 3.:e of the opinion that, havj.ngregard t,o t,he larger public interesl and in view of ihe

t
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further argued LhaL mud bunds constituted a part of
iraditional fishing practice and conseguently this .:

Court should not- di-rect demolitibn of these bunds

!,le clo not f ind any merit in the above argumFnLs
for Lhe following reasons. First.ly, secEion 29
specif ical.ly p::oh:i.bits commercial activity inside the
ganctuary. It prohibics commercial activity which
di.verts, stops or increases Ehe flow of water into..or
outside Ehe Sanctuary. Wj.th the issuance of-the'final
Notificacion forma[ion of fish tanks for aqtacultur,e or
for any cther purpose is prohibited as Ehey obst.ruct
free flow of water both inLo or ouEside the sancluary...
Secondly, Ltre NoLification dated 4.10.1999 provides a
limited righL Lo carry on fishing inasmuch as it

prese
6Ur1rL

permits fishing with tradiEionaL mechods uslng mavlis
and nete. It expressly, however, prohibite the
objecEors from forming any fish tank(s) for
aquaculture or for any other purpose^ IE also

r expressly provides thaE wherever piscicult.ure was
exieting on t-he date of the notification in private
1ands, fishing in tradiEional methods shall be
permit.ted, without causing environmenLa] hazard, tiIl
the government. acquires such private laods. It also

: cancels the pattas granted in t.he past. In our view,
: therefore, the Not.ificaLion regulatee aguacult.ure,
pisclculture, prarrll culture, shrimp culture eEc.
Thirdly, the argument. advanced on behaLf of the
objectors that mud bunds f,ormaLion is compat,ible
with traditional fishing praetice and, therefore,

facL that the NoLlficacion under section 25A has been
issued pursuanl- to the orders of the High Court in
the case of Kunapuraju Rangaraju {supra), the
Notif ieat.ion issued ur.rder section 26A needs to be
enforced immediately. We are informed thaE in the
previ-cus year on account cf these bunds/fish tanks
tree flow of water into Lhe sea was blocked for 40
days. Ir any event, the rights of Lhose fiehermen
survivir:g on a r-raditional mel-hod of f ishing have not
been taken away, they have been duly protected.
only those who had i,1legaily constructed bunds and
vrho were using harmful manures have been
prevenLed from doing so by reason of the said
Notification. The staLe government has fulfilled its
obligaticn by issuing such Notification. When the
r j,ghts of tire fishermen {.o do f ishing by tradiLional
rnethods have nol been taken away, and when bhe
rnateri.al placed on record before us shows that Ehere
is obsEructiorr to Lhe free flow of urater in t.he lake bed
area due t.o raising of bunds where.by the reEention
capaciEy cf tl:e lake i.s diminished, Ehe government is
rtght in r:egulating t.he r:ighEs under the said
Notif ica*.ion^ Lf such encroachment,s are not rernoved
irrrmediaLely the lighc of the farmers in the upsEream
rnandals co do cuicivation would be in jeopardy,
conseguently. ir ls their righu to live guaranEeed
under Article 21 of the ConsLitution which is vi.olated,

Befcre us it has been r.qp6atlafy urged that
objectors have made huge invqstments over thd ...

years, that they were permitted to put uB'bundF".r.r'
under permissions given by Ehe collectqf and, that '
equity demands thaE a balance be strlrdk bee'rleen

the

rhe livelihood of
pieciculrure, tt

persons.
is
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shouLd be allowed tc conLinue to exisE, has no meriE.
When a bund is fornred in a sanctuary or a lake iu
seeks t,o encapsulate an area which in t,urn obstrucEs
free flou of wal-er in the lake bed area. As stated
above, format-iorr of bund reducee t.he retent,ion
capaclty of the lake. These formatione, if allotred,
would dest,roy i:he lake. In view of Lhe provisions of
secEion 25A r:ead with section 29 all commercial
activities which seek to destroy t.he ecology, sEands
prohibited. comparibilit.y of mud bunds 'rrith t,he
traditional fishing pract,ice in a lake is a concept
different fr:om formation cf mud bunds inside the
Sanctuary. NotificaLion dated 4.10.1^999 doe6 not
cover the enrire area of the lake. Out of 901 sq. kms.
of Kolleru iake, an area of 308 sq. kms. alone is
notifj"ed as Sancluary. This indicates that the
government. has balance<i the neede of sustainable
d*velopmenr- uith che Iivelihood of persona aurviving
on che resourcea of thi€ lake. Lastly, Ehe pre}imlnary
notification was i.ssued as far back.as in 1995 under
secLiorr 18 of t.he AcL. Therefore, the object,ors were
puL t.o notice about. the future course of action.
l.'herefore, j.t is nor open to the objectors now to eay
that they have nrade huge inveetmenta
be loec if the report of che CEC is

would

Page 8 of I

As

discharge should be regulated firsE, 'in point. of time-
In the presenE case, as stated hbove, the blockage is
due Lo discharge of effluents from three sources, "'narnely, f.:"sh t.anks in and around the lake containing
high concent.ration of nutrients, effluents frsnt
rnunici.pal drai.nage and effluents emerging from bhe'
indust,ri.es located in an around the above t$o""
districts. Destruction of the fish t,anke is one of lhe
6Eeps Laken by issuance of the Notification. That..has
co be done at the earlieet point of t,ime, palticu{arly,'
before the onaet of the monsoon. i ".,/

For t,he above reasons, we dlrect the Staie
governmenL anrJ its officers Eo implement the
direcEions of CEC vide para 54 of its reporE dated ?0Eh
March, 2006. i.rle make iu clear t,hat the use or '

transport,ation of input.e for pisciculbure shall be
stopped immediat.eLy. W€, furt,her, cl"arify Ehat t.he
demoliticn of all fish t,anks in a Eime-bound nanner
slrall comnrence witlr ef fece from April 20, 2006, aE

, j.ndicaied vi.de para 54 (ii) . Accordingl"y, the ineerim
order granted by this Court, in I.A. Nos.1485-1{87 in
W.p. tC) No,202 of 1.995, strall sLand vacated.

Accordingiy, a]1 i.As/writ petitions/objections
filed by various objectors, shal1 stand dieposed of.

v

i!

22



\
k*

{ 
15^w' };1

Fron't

g L_u_&*u

Sir

Re["-1]Oro
2)G 0.Rt.No.103 Dt;-

on 30.0$.2021 i$ as follows.

5.No

of

Sri H".$r"iniva$a Rao, M.Tech
SuperrnIending Engineer,
lrrigation Circle,

$

sg-b - wRD- AP.Krishna Kolleru $alinity Mitigation scheme -Further
lnformation - $ubmitted- Reg

i-rrlts

{-,t'&

,#/

&4.*

VJilh rerference to the District Forest Officer, Wildlife Management Division,
ElurLr vide reierence ll'i cited, I herer,vith submit the exact locatiar: of regulator
at km 1u.5i; near Dumpagadapa{V) in Akividu (h4) in w.G, ie_, Latitude &
Longitudu as inspected and identified by the Committee during their site inspection

work

{
l. at

1S,56 rrear 0 20'50" E

Tl'rrs is submittecl for favor of information and for taking furt.lrer necessary
actii :n.

Youl.s faithfully,

e3

#
. GovERNMEtrr 0F AISDI*RApRAOESH

Water Resources Department
(\
\\

4o
The
Wildtife .M anagerne nr. Division,
ELU..LU

s€

km 34',40',N
(M)

Latitude & Longitude

23
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l-neerv All the three Regu{ators are falling outside the Kolleru
sanctuary.

has got any
under Environment protection Act 1986,
Conservation Act lgg0- Wildlife Protection Act
Wetlands (Conservation & Managernent) Rutes A1t?tCoastal Regulation Zone notification 2gl9 or any otherrelevant acts?

Reply:- As on today Project ,e construction of
have no specific approvals under Eovironment Protection Act1986, Forest Conservation Act lgg0, Wildlife Protectisn Act1972, Weflands (Conseruation & Management) Rules 2017,
Coastal Regulation lone notification 2019,

The Approvars are to be obtained before comrnencement of the
work.

This is submitted for favoui'of information and necessary action.

Yours faittrfully,

L5;-

plrrigation
)qtrKg

Circle, Eluru
,

the

i
I

:

i

three

I
t
t
I

I
I

i

I

I
I

i

I

I
I

)

,

i

1

I

I
I
I
I

I

i
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'it '--rs r{

3) This office
4) Executive

DBlrA. u

Lr.No,
Engineer,

439 ID.dt.

Pradesh

Division,

i' Fronr
Sri K.Srinivasa Rao, M,Tech
$up*rintend ing Engineer,
irr"igation Circle, :

rLUR_U

[e!':- 1) DfO Rc,filo.
Z) G.O.Rt,t$o.103 Dt:-

5ir,
s.rb:* wRD- A.p.Krrshna Kolreru salinity Mitigation scheme *Further

InformaLion."" Submitted- Reg

4.3.2CI23
Bhimavaram Lr.No.

n**

{ "k4
ationUcontinItr

Executivethebybnritted5LI

Lr.No.officethis

tvyoremainingfollowingr; i'

Engineer,

(M)Mogalthuruof

hergwsubmitIcited,
lbc,:tion

exacttheith

t-ongitude

inBhimavaratn

&Latitude&egulators

y
6

lirnits\l)
1Ii..

a..i,,,,,-,.lhi5 
rs submitted fo'r favor of information and for taking further necessary

Yours faithfully, 
.

Rao, ?3/3

// tnre copy ll . \A-^ \-\*r.)'r., F**{...." }.t u-A \I \

it

Re*ources Depa*mentx
The District

'*)

Wildlife
EJIJ"3*U

Irrigatbn

I

Engineer,

fu$ !{** ffi
Officer,

Circle, Eluru
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GOVERNMEh,T

WATER
FRADESH

J'o,
The Divisi
lVild Life r

ELuru

*^

a

(
*

{I$e*63s

Sir,

with
wisc inlarn:at
ciled, rs here

The projects

rfur*.
Sri ij.Tirumala R.ao ts.E,

Ijt -:1,:1ging 
Ensineer (FAc),

r rrrgarion Circle,
VijayawaCa.

rr h0

4k4

sub ;- water Resources Depart*ent, wfrdrife tvtanagernerii DivrsionEturu-Ko'eru Wrid Life Sanctuary_A.p.Krirh;;;;;;;r",r#r;
Mitigation scherng- Need scientific uppr*u.n and comprehensiveEnvironmentat Impact appraisal Oeioie ir,. prs:*ct is takenup- Submission of point wise Information -Reg.

Ref: 'l .Divisional Forest Officer, Eluru vide RC,No.2aSlI022/WLO,Dr:17'03'2023 is communicated through e mair dated:18.03 .20223.
2, Go Ms No.g3 

ryRo 
(proj,rr)Depr. Dr: AZ,n.zata,3' rhe Execylrve rngineer, K;;h*;*i*i *"'r,on, vijavawadar-r. No, EE/KC/V)AIDB/ATO / IZ2SE, or, itO:.A;ri. ific Executive Engineer, Drainage Division, GudrvadaLr. N o. E E/DGR/GDV/DB/ATO/32SE, 

Dr. 24. Q 3. 2 3.

A

*****
reference to correspondence cited, it is to submit rhat the pointion as reported by the Executive rrgr.;;_ '.!, 

3,,,, & 4thlvith submitted as follows.

status,of the ?

i,Conslruction of New Barrage at 12 KM Downstream ofPrakasam Barrage
2.Construction of New Barrage at 62 KM Downs*:eam ofFrakasam Barrage
Both Barrages proposals of cost estimates wer* submGovernment and

i of 3

for stsge-I I administra tive

,2

, Point-1:-
r Reply

l,trhat is present
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k1

Foint-2:- Whether the authorities have called tenders for the
f;snstruction of Kolleru Lake?

l

a

]
if

ly this division.

Latltude
!5a24',22,84.N
15025'42-58"N

Latitude
1604'1 1.18"N
tr"603'32.36"1{

I r$ufid a$ on

r outside the

any

1

Reply
Point-4

Reply

int-5

Foint-6

kol leru wlt{ Iire sanqtyaly:
The proposed ProjectslBarrages are falling out$ide the Kolleru

(conservation & management) Rules 2017, Coastal 
,

regulation Eone notification 201,9 or any other relevant
acts?
As on today the proJects fgr construction of 1,Cr:nstruction of

New Sarrage at 12 KM Downstream of Prakasarn Barrage

2.Construction of New Barrage at 62 Kl{ Downstream of
Prakasam Barrage have no specific approvals under

Environment Protection Act 1986, Forest Conservation Act 1980,

Wildlife Protection Act 1972, Wetlands (conservation &

rnansgement) Ruies 2017, COastal regiilation zone notification

2019,
The Approvals are t0 be obtained before comrflencement of the

work.
of

*- l atChodavararn (v) Fenarnaluru (M),
Pedakonduru (v) ofKrishna (Dt) on left flank and csnnectinq

Duggirala (M), Guntur (Dt) on'right flank of Krishna river,

Reply

Reply
!

1

I
!
I

2. Froposed Barrage -2 nt Bandikollanka (V) sf near

Bobaralanka (V) i*ropidevi (M), Krishne {Dt} &nd connecting

Oleru-Thogrpupalefn (v),'$attiprolu ( M) Bapotia {nl) in Andhra

Pradesh,

Left Bank
Right Sank

Lefl Bank
i Rig,ht Bank

Longitude
80040'18.11.8
80641'48.39"8

Longitude
g0ss4'0s.43"9
90Q51'59,CI6"E

L"

2 of 3

Not
has been started sn th6

hlot yet rtarted.
Whether the project/regulators fa

r Act 1980, Wildlife Protection Act L872, Wetlands

*i
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a

As on

o ko lleru
Sanctuary

f$

what i5
projecl?

the present

s
tenders for the
Re-gu on Kolleru ke?
Wherher any work has

the
1,{/hether the

ctr outside the Kol Wildlife
?

l/Vheth6r

specific a
Protection Act 1996 Forest
Conservation Act 1 980,
Pr0t0Ctisn Act t9?2,
(Conse rvation & Manage Rules

Zone
other

2A17, Coastal Regulation
notification a01g or
relevant aets?

urnish the Exact the GpS
of the location of the

An$w*:'
Tender was
agreement is not

not

Act L972,
(Conservation

l?,ules

16 o2 t_'30,73"

I

t

2417,
Zone

This is ;ubmirted for information and taking further nscessary action.

Dy.
Irrigalion

\\.u1.\rr
rcle,

3af3

ry

f jnatised
,,, )

but

flJot
0f

"r

,A
"t

ij

,r

il6
I

i

rted n0 worktoday

falls

has 
;

Any approva{s are

--i

c00rdinates
proposed project

ken under

tOI!SITUOE
4 24:

Yours failhfulty,
Sd/-S.Tirumala Rao.

Superintending Engineer,
Irrigation Circle, Vijayawada.

/lr .c.s/ I

Engineer,
Vijavawada
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